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(d) whether it is also a fact that even after
the judgement in a number of cases the wards
of such retired Government employees who
were allotted quarter's from special/separate
pools, have not been allotted quarters from
General Pool though they were in service
prior to the retirement of their parents and
were entitled for allotment of general pool ac-
commodation; and

(e) if so, what are the reasons for the
victimisation of such employees?

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI MURASOLI MARAN):
(a) Yes, Sir.

(b) In identical judgements, the Addl.
Distt. & Sessions Judge had set aside
eviction orders in two cases where the
wards of retired allottees of Government
Accommodation were not eligible for
General Pool Accommodation and thus
not entitled to regularisation/alternative
allotment of General Pool accommoda
tion. The judgement of the Addl
Distt. Judge was upheld by the Delhi
High Court.

(c) and (d) The Government is appeal
ing to the Supreme Court.

(e) Question of victimisation of employees
does not arise.
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